NON- REPORTABLE
IN THE SUPREME COURT COF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON
ClVIL APPEAL NO. 8522 CF 2016
(Arising out of SLP(G vil)No.22060 of 2015)

DELHI DEVELOPMENT AUTHORI TY ... APPELLANT(S)
VS.

AM N KHAN AND ORS. ... RESPONDENT( S)

JUDGMENT
KURI AN, J.
1. Leave granted.
2. The i ssue, in principl e, is covered agai nst t he
appel | ant by judgnent in Gvil Appeal No. 8477 of 2016

ari sing out of Speci al Leave Petition(Civil)No.8467 of
2015.

3. This appeal is, accordingly, dismssed.

4. In the peculiar facts and circunmstances of this case,

the appellant is given a period of one year to exercise its

liberty grant ed under Section 24(2) of t he Ri ght to Fair
Conpensati on and Tr anspar ency in Land Acqui sition
Rehabi litation and Resettlenent Act, 2013 for initiation of
the acquisition proceedi ngs afresh
1
5. W make it cl ear t hat in case no fresh acquisition
pr oceedi ngs are initiated wi t hin t he sai d peri od of one
year from today by i ssui ng a Notification under Secti on
of t he Act, t he appel I ant, if in possessi on, shal | return
t he physi cal possessi on of t he | and to t he ori gi nal | and
owner .
6. Pending applications, if any, stand di sposed of.
............... J.
[ KURI AN JCSEPH]
....................... J.
[ ROHI NTON FALI NARI MAN]
New Del hi ;
August 31, 2016
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| TEM NO. 45 COURT NO. 10 SECTI ON XV

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C) No(s). 22060/2015
(Arising out of inpugned final judgnent and order dated 17/11/2014
in WPC No. 6548/ 2014 passed by the High Court of Delhi at New

Del hi)

DELH DEVELOPMENT AUTHORI TY Petitioner(s)
VERSUS

AM N KHAN AND ORS. Respondent ( s)

(Wth office report)
Date : 31/08/2016 This petition was called on for hearing today.
CORAM :
HON&#39; BLE MR JUSTI CE KURI AN JCOSEPH
HON&#39; BLE MR, JUSTI CE ROHI NTON FALI NARI MAN
For Petitioner(s) M. Anrendra Sharan, Sr. Adv.
Vi shnu B. Sahar ya, Adv.
Vi resh B. Saharya, Adv.
M s Saharya & Co., Advs.
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Respondent (s) M. Kailash Vasudev, Sr. Adv.
Shai | ender Sai ni , Adv.

Gunwant Dar a, Adv.

R K. Mhanty, Adv.

R K. Rat hore, Adv.

Bhaswati Anukanpa, Adv.

M. D. S. Mhra, Adv.

Gagan Cupt a, Adv.

Sum t Bansal , Adv.
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M. Ateev Mathur, Adv.
Ms. Richa Qberoi, Adv.
M. A P. Sehgal, Adv.
UPON hearing the counsel the Court nmde the follow ng

ORDER
Leave granted.
The appeal is di smi ssed in terns of t he
non-reportabl e judgnent.
(Anita Ml hotra) (Renu Di wan)
Court Master Assi stant Regi strar

(Si gned Non-reportable judgnent is placed on the file.)
3



